i 04 No.419/2019

CENTZLL ADMIHIZTRATIVE “ATBINAL
PUMBEI BENCH, MiUMERI

ORIGINAL APPLICATION ¥o.419/201¢

Date of Decisicn: 17% July, 201¢

CORAM: Dr. BHEGWAN SAHAY, MEMEAR (A)
RAVINDER RKAURZ, MEMBER (.7)

Jayesh M. Dhod:i

an adult, Indiar Inhabitant,

aged about 31 vears,

presently resicding a-:

House No.503, Fost Anli,

Mandir Falia, Silvassa,

U.T. Of Dadra and Nagar

Haveli - .396.236. ... Applicant

( By Advocate Shri 7ijayvprakasia Yadav )

VERLUS

1. Upion @f India,

Through the Administrator

Union Territory «f Dadra &

Nagar Haveli, having offic

at Secretariat, &ilvassa

Dadra and Nagar Eavsli - 3%¢ 230.
2. Development Commissioner,

Having offics a7 3ecretari:t

Silvassa, Union Territor f

Dadra and Nagar Favsli = 336 230.

3. Deputy Director
Having offics a:x riavan
Athal, Silvassa. LeBrYy OF
Dadra and Nagar 230,

4. Mr. Kavaljitsinh Balwant C-eihan
Motor Vehicle Inspector, R1C,
Silvassa; ‘Union Territory of
Dadra and MNagar lLaveli

And also residine a2t Plot Mo.228/5
Vrindavar Farck -Hospi ;31, Mea: Nirmal

Jain Buncalow,

Bilvassa ~ 826 24, . 53 Resgpondents




]

Z 0OA No.419/2019

ORDER_ (ORAL: .
Per: Favinder Kaur, Member (J)

Whenn the ¢ase 4is ¢called ~out for

o

Admission, we have heard Shri Vijayprakash
Yadav, learnecd counsel for the applicant.

2. At this stage, learned counsel for the
applicant seeks permission to withdraw the OA .
with 1liberty to zZile a better OA. Prayer is
granted.

e The Original Application is accordingly
dismissed as withdrawn with liberty to file
afresh OAR within & period of two weeks. No

order as to costs.

(Ra(rinder Kauz" (Dx. Bhagw;.n Sahaij ) .
! Member (J) Member (A)
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